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We have already delayed by 
half an hour. 

Sexual Exploitation of Minor Children by 

Foreign Tourists 

SHRI JOHN. F. FERNANDES (Goa): 

Madam, this is.also a very serious matter, just 

like what Mr. Malkani has raised. Of late,   

India   has   been   depicted   as   an 

international   tourism   destination.   We 

welcome foreign tourists as our honoured 

guests because they come to our country to 

see our high traditions, ancient culture and 

rich heritage. But, of late, the focus from 

South-East Asia has been shifted to South 

Asia and India, and India is being sold abroad 

by the tourism industry and hotel industry, 

both here and abroad, as a sex-tourism 

destination. And our laws are  so  weak   that   

the   Government  is totally apathetic towards 

it.  It is high time that the Government of 

India rose to the occasion and did something 

about it. 

Madam, the coastal States of Maharashtra, 

Goa, Karnataka, Kerala and Pondicherry are 

facing this problem. We see that in the 

western countries, having sexual contact with 

a person below 18 years of age is considered 

as mandatory rape. But in our newspapers we 

read, and there are reports from the United 

Nations, that we have the highest percentage 

of child prostitution in the world. Poor 

children are smuggled across the border from 

Nepal and Bangladesh. It is a matter of great 

shame for our country. We say that we have 

high traditions, high values of heritage and 

culture and morals, but the Government is 

very silent about it. 

There is a campaign, off and on, in the 

magazines and newspapers, aided and abetted 

by our own tourism and hotel industries, and 

chartered flights with tourists are brought into 

the country. And our Ministers go abroad. 

Recently, our Chief Minister and Deputy 

Chief Minister went abroad with a 14-

member 

delegation. They are doing nothing for the 

country and for the law of the country. They 

are selling our country for a song. Dollars are 

most welcome, but what is the Government 

doing? 

Madam, at the beginning of this century 

there was dumping of opium by certain 

countries in other countries to degenerate 

those countries. Something similar is 

happening now. They are importing AIDS 

from developed foreign countres—I am 

talking of AIDS, not foreign aid—and this 

country is being destroyed totally by these 

vices. 

We see in the papers that even minors and 

infants are not spared. Recently France has 

amended its law and said that any sexual 

contact with an infant or minor would attract 

death penalty. Therefore, I request the 

Government to see that our laws are amended. 

And we should amend our laws with a view 

to see that the offenders, the foreigners, who 

go back to their own countries could be 

extradited and brought tp this country and 

punished. Madam, I request the Central 

Government to come forth with a suitable 

legislation in this regard. 

Thank you. 

THE DEPUTY CHAIRMAN: The House 

is adjourned till 2.30 p.m. for lunch. 

The House then adjourned-for 

lunch at thirty minutes past one 

of the clock. 

The House reassembled after lunch at 

thirty-four minutes past two of the clock, The 

Vice-Chairman (Miss Saroj Khaparde) in the 

Chair. 

THE MAHATMA GANDHI 

ANTARRASHTRIYA HINDI 

VISHWAVIDYALAYA BILL, 1995 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): We will take up the Mahatma 

Gandhi Antarrashtriya Hindi 

Vishwavidyalaya Bill, 1995. 

Mr. Minister. 

 

Sharma   and   Shri   John   F.   Fcrnandcs.  
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THE MINISTER OF HUMAN 

RESOURCE DEVELOPMENT (SHRI S. R. 

BOMMAI): Madam, I beg to move: 

That the Bill to establish and incorporate a 

teaching University for the promotion and 

development of Hindi language and 

literature, through teaching and research, 

with a view to enabling Hindi to achieve 

greater functional efficiency and 

recognition as a major international 

language and to provide for matters 

connected therewith or incidental thereto, 

be taken into consideration. 

Madam, this is a Bill to give a higher stature to 

Hindi to make it possibly an international 

language just as English. 

 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Do you want the Minister to 

speak in Hindi? 

 
THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI T. R. BALLU): 
Madam, on a point of clarification. We are not 
against Hindi. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Mr. 
Narayanasamy is saying that the Minister is 
going to promote Hindi through this University 
and he should pilot this Bill in Hindi. 
...(Interruptions)... Please listen Mr. 
Narayanasamy also said that the Minister should 
say something in Hindi. I was about to say that 
charity begins at home. But the Minister himself 
started piloting the Bill in English. Now, what is 
your point of order? 

SHRI T. R. BAALU: Madam, the DMK 

party is not against Hindi but it is against Hindi 

imperialism. 
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With these few words, I commend the Bill 

for approval. 

The question was proposed. 

 

SHRI  H.  HANUMANTHAPPA:  Let 

charity begin at home. 
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DR. M. ARAM: Madam, I am grateful to 

you for giving me this opportunity to speak 

on the Mahatama Gandhi Antarrashtriya 

Hindi Vishwavidyalaya Bill. I warmly support 

this Bill. Yesterday, this hon. House passed 

the Maulana Azad National Urdu University 

Bill. These two universities together will be 

the most significant addition to the Indian 

University system which is one of the largest 

networks of higher education institutions in 

the world with a total of 224 universities 

including Central universities, State 

universities and deemed    universities.    The    

Mahatama 

Gandhi Antarrashtriya Hindi Vishwa-

vidyalaya will be the fulfilment of a dream 

and an idea which was born 21 years ago at 

the first Vishwa Hindi Sammelen held in 

Nagpur in 1975. This proposal was reiterated 

in the second Vishwa Hindi Sammelen held 

in 1976 in Mauritius. 3.00 P.M. 

The third Vishwa Hindu Sammclan held in 

Delhi in 1983, further requested the 

Government of India to establish an 

international Hindi university. The then Prime 

Minister, Smt. Indira Gandhi, accepted the 

idea in principle and asked the Education 

Ministry to examine the matter. At that time, 

according to the classical concept of 

universities, the UGC felt that it should be a 

multi-disciplinary setup and a single discipline 

in a university may not be desirable. However, 

on further examination, later on in 1992, the 

UGC took a positive view, thus a Hindi 

university was recommended by the UGC. 

Why this change of attitude? The hon. 

Minister has already explained the 

significance of the need for this kind of a 

university. Hindi is our national and official 

language under Article 343 of the 

Constitution. For Hindi to have an 

international status, the emergence of such 

international Hindi university is certainly a 

valid reason. To further concretise this 

proposal, in the year 1993, an expert 

committee, with Dr. Shiv Mangat Singh 

Suman as Chairman, was constituted and it 

prepared a detailed scheme and presented it to 

the Education Ministry. Subsequently, the 

present Bill was prepared based upon that 

report. Madam Chairperson, the Parliamentary 

Standing Committee on Human Resource 

Development has gone into this Bill in depth, 

in great detail, and has submitted a 

comprehensive report to Parliament. It is not 

necessary for me to repeat the points made in 

the report. But may I highlight one or two 

salient points made by the Standing 

Committee? As regards the question whether 

the existing Hindi institutions in the country 

could not serve 

 

 

May I have your permission to speak in 

English? 
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the intended purpose, the answer is a clear no. A 

new university is necessary because it will have a 

new international thrust and it will also play a 

national coordinating role. For a considerable 

number of Hindi-speaking people scattered all round 

the globe, in far-flung countries like Fiji, Surinam, 

Mauritius, Trinidad, Guyana and others, a new 

university will be a focal point for fruitful exchange of 

scholars and teachers and fulfilment of a long-

standing academic need and aspiration. Further the 

academic content of the university, the hon. 

Minister has pointed out, will have four dimensions. 

This university will have separate but inter-related 

institutes—four institutes: institute of language, 

institute of literature, institute of culture and 

institute of translation and interpretation. Further, 

this university will bear the hallowed name of the 

Father of the Nation who was a great protagonist 

of Hindi. The location in Wardha, further adds to 

the significance of the university. Madam 

Chairperson, the current year's Budget of the 

Education Department contains only a token 

provision of Rs. l.SS crores. But this will have to be 

enhanced. I do hope, in the revised Budget, there 

will be a substantial increase. 

At least, Rs. 10 crores should be provided to this 

university so that it can make a good start. During 

the 9th Plan, adequate provision should be made 

for the university. I understand, Rs. 30 crores will 

be provided. Whatever is needed should be 

provided. The UGC always complains that new 

universities are established, but adequate financial 

resources are not provided to the UGC. 

Therefore, it is important for every new 

university that additional resources are made 

available from the UGC. Madam Chairperson, this 

Bill when enacted will lead to the emergence of a 

unique university bearing the name of the Father of 

the Nation, and it is most appropriate that this 

should happen in the fiftieth year of freedom. On 

August 

15 th, 1947, that great day of the historic 

divide, Pandit Jawaharlal Nehru described 

that event, that occasion, saying that the soul 

of the nation long suppressed found its 

utterance. Madam, through this University as 

well as the Maulana Azad University the 

soul of India, Bharat Atma, will again speak. 

In this fiftieth year of freedom I consider it a 

privilege to support this Bill. Thank you. 
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PROF. (SHRIMATI) BHARATI RAY (West 

Bengal:) Madam, I beg your permission to speak 

in English. Yesterday, a friend of mine, who is 

very sharp and for whom I have great regard, ad-

vised me to be a good student. I hope to be a 

good student of Hindi, and with the help of my 

two colleagues, Shri Vishnu kant Shastriji and 

Shrimati Chandra kala Pandey, I hope to be able 

to learn Hindi in a rather short time. But for 

today, I would like to seek your permission to 

speak in English. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Please go ahead. You can speak 

in English. 

PROF. (SHRIMATI) BHARATI RAY: 

Madam, I rise to support the Mahatma Gandhi 

Antarrashtriya Hindi Vishwavidhyalaya Bill, 

1995. The Bill seeks to establish a university for 

the promotion and development of Hindi language 

and literature, through teaching and research. It is 

welcome, particularly if this is promoted as a 

centre of learning. Yet, I have a few questions to 

put and a few clarifications to seek. 

 

 



 

In the first place, with the limited resources 

at our disposal, the existing universities, with 

one of which I was intimately connected, are 

finding it very difficult as they are suffering 

from an acute scarcity of funds. We have to 

consider whether we have enough resources to 

build a university. Here I agree with Dr. Aram 

that a university should be well-equipped 

because there is no point in building an institute 

and leaving it at a half-completion stage. So, 

we have to consider that. The existing 

universities are being advised to generate their 

own resources. They are unable to do so in 

having the knowhow. Now, the industry is 

likely to come to the help of the academia only 

if the academia produces research and 

manpower for it. Just as my firiend said, the 

British system of education was supported and 

promoted in order to produce bureaucrats at 

the lower echelons for the colonial rulers. 

Now, the question to consider is whether we 

have enough funds, whether we fund it 

properly, as adequately as for the universities, 

or the new university will be advised to start 

from the very beginning to develop its own 

fundings. The second question is that there are 

many Hindi Departments in the different Uni-

versities of India. Some of them are very good. 

One of them is headed by my friend, Shri 

Vishnu Kant Shastriji. They do not have 

enough money to fill up the posts. They have 

no money for research. How much money 

should be given to them- for the promotion of 

this official language about which some of my 

colleagues have expressed very strong opinion? 

Some money should be given to these 

Departments also. In any case, what is the 

envisaged coordination, that is, a sort of 

correlation between these Hindi Departments 

and the projected or proposed University? It is 

important because clause 6 say, "The 

jurisdiction of the University will extend to the 

whole of India." So, this question of 

coordination and interrelation becomes 

important. The third and the most important 

question is that 

there are 14 official languages in India, each 

of which needs support; needs to be promoted. 

Now, Hindi should not be isolated from these 

languages and other disciplines which were 

just mentioned because there is a possibility of 

growing isolation, if I may say so, or 

arrogance. My training as a historian rings a 

warning bell that there is a little danger of 

forces of disintegration arising out of this at-

tempted and cherished integration. In this 

whole Bill there is just half a sentence about 

the comparative studies in research in Hindi 

and other Indian languages. I think there is 

need for a much greater emphasis on 

interaction with other languages for cross-

fertilisation of ideas which was also 

recommended by the Standing Committee. For 

universal values our Indian languages like 

Telugu, Kannada, Tamil, Bengali and various 

others are very rich and they should be given 

due recognition and place of importance in 

this new University. To provide that, may I 

humbly make two suggestions? The first 

suggtestion is that sound knowledge of at least 

one other Indian language should be made 

compulsory for admission requirement. That is 

to say, You may know English, German or 

Spanish, but acquaintance in one other Indian 

language is a must. The second suggestion is 

this. The 'School of Culture' be substituted by 

the 'School of Comparative Literature' because 

two Schools of Language and Literature should 

be able to serve the cause of culture as well. 

What is language and literature if they are not 

vehicles of culture in any way? Coming to the 

provisions of the Bill - I would go clause by 

clause - there is one thing, and I would not 

call it an anomaly, but a question, that there is 

a post of Visitor; then there is a Chancellor; 

then there is a Vice-Chancellor as well. Now, 

the functions of the Visitor have been detailed. 

The powers and the function of the Vice-

Chancellor have been mentioned. But nothing 

is mentioned about the Chancellor. It is 

mentioned in the Bill that he is an officer of the 

University unlike the Chancellor in Calcutta.   

(Time  Bell)   Half  a  minute, 
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Madam. The Vice-Chancellor is a whole-time 

salaried staff, but nothing is mentioned about 

the Chancellor. His only function is that he 

will visit at the convocation and he is 

nominated from amongst some academicians. 

So, there is a potential danger of tension 

between the Chancellor and the Vice-

Chancellor if the powers and functions of 

both are not properly mentioned or defined. 

Secondly, there is also a danger of tension 

between the Executive Council and the 

Academic Council. 

Secondly, there is also a danger of tension 

between the Executive Council and the 

Academic Council. I will not go into the 

details due to paucity of time. I will not go 

para by para. But, I would like to mention that 

the Academic Council has the powers to 

decide the Academic Policies of the 

University — Clause 22 — and proper action 

there on. Clauses 5 and 13 of the Bill give the 

Executive Council the power to consider the 

recommendations of the Academic Council 

without specifying who the final authority is. 

One would not like to be a rubber stamp of 

the others and the others would not like that 

their decisions are not accepted by the 

Executive Council. So, Madam, these are the 

few points and comments that I would like to 

submit to the hon. Minister for his kind 

consideration. With these remarks, I support 

the Bill. Thank you. 
There   shall   be   an 

established university by name Mahatma 

Gandhi Antarrashtriya Hindi Vishwavidy-

alaya', which will carry all its activities in 

Hindi language. 

 

Do      not      misunderstand .......... (interrup 

tions).... 

SHRI H. HANUMANTHAPPA: The 

background of which I am talking about 
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THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): I understand what you are 

suggesting. (Interruptions)... I am prepared, if 

the House is prepared. (Interruptions)... I think the 

Minister wants to give a very detailed reply. 

(Interruptions)... 

SHRI GURUDAS DAS GUPTA: We should 
agree. (Interruptions)... 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE:) That is why he needs some time. 
(Interruptions)... If the House agrees, well and 
good. (Interruptions). .. 

SHRI VAYALAR RAVI (Kerala): Madam, 

all the Members are in support of the Bill. 

Nobody suggested any serious amendments also. 

We have already lost three days. If the Treasury 

Benches do not want to pass the Bill today, we 

are helpless. (Interruptions)... Of course, we are 

ready to sit. (Interruptions)... Why can't we 

pass it today? (Interruptions)... Why can't we do 

it today? (Interruptions)... You have already 

studied the Bill. (Interruptions)... 

SHRI S.R. BOMMAI: No. I want to reply in 

detail. (Interruptions)... 

SHRI VAYALAR RAVI: How can you 

pilot the Bill without studying it? (Interruptions)... 

How can you pilot the Bill without studying it? 

(Interruptions)... 

SHRI S.R. BOMMAI: I am frank enough to 
admit (Interruptions)... 

SHRI VAYALAR RAVI: What is the 

criticism? (Interruptions)... There is no criticism 

at all. (Interruptions)... 

SHRI S.R. BOMMAI: Please listen to me. I 

want to reply in Hindi. I am not prepared for it. 

Everybody has spoken in Hindi. I want to explain 

my difficulty. (Interruptions)... 

THE VICE-CHAIRMAN • (MISS SAROJ 

KHAPARDE): Mr. Ravi, we should say 'okay'. 

(Interruptions)... If you want me to reply in 

English, I am prepared to do it today itself. 

(Interruptions)... 

 

SHRI S.R. BOMMAI: I want to reply in 

Hindi. I am not prepared. (Interruptions)... 

SHRI H. HANUMANTHAPPA: Madam, 

while speaking you permitted the Members to 

speak in English. Even while piloting the Bill you 

have permitted the Minister to start in Hindi and 

to conclude in English. Now while replying also he 

can do so. (Interruptions)... 

SHRI S.R. BOMMAI: Then let it be taken up 

today itself. I will speak in English. 

(Interruptions)... 

SHRI GURUDAS DAS GUPTA: If the 

hon. Minister wants a little more time, as we 

always did in the past, why don't we give him 

some time today? (Interruptions)... 

SHRI VAYALAR RAVI: He has made the 

Minister. (Interruptions)... 

SHRI S.R. BOMMAI: Madam, I am prepared. 

...(Interruptions) 

SHRI GURUDAS DAS GUPTA: If he 

wants to reply on Mondy. ...(Interruptions) 

SHRI S.R. BOMMAI: Madam, if the House 

decides that it should be taken up today, I am 

prepared to do so. 

SHRI R.K. KUMAR (Tamil Nadu); If the 

Minister wants to speak in Hindi, he should be 

given time. (Interruptions). None of the DMK 

Ministers speaks in Hindi. At least, he wants to 

speak in Hindi. 
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o'clock the statement will be made. It is not going 

to be a long-drawn statement. It is a short 

statement and our clarifications will also be short. 

...(Interruptions)... 

SHRI V. NARAYANASAMY: Madam, the 

Supreme Court is also involved in this. 

...(Interruptions)... 

SHRI GURUDAS DAS GUPTA : After the 

clarifications on the statement are ovr, let the hon. 

Minister speak. (Interruptions)... We will finicsh it 

today, Why do you leave it for Monday? ...(lute 

ruptions)... 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): I will leave it to the House. 

Whatever you deem proper; I will do it. 

(Interruptionis)... 

SHRI GURUDAS DAS GUPTA: We will goes 

it today itself. ...(Interruptions)... 

 
(interruptions)... 

SHRI S.R. BOMMAI: I make this request 

because I want to reply in detail. (Interruptions)... I 

want to reply in detail. (Interruptions)... 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): The Minister wants some time. 

(Interruptions)... 

THE MINISTER OF HUMAN RE-

SURCE DEVELOPMENT (SHRI S.R. 

BOMMAI): I will reply on Monday. 

 

SHRI GURUDAS DAS GUPTA (WEST 

BENGAL): Madam, may I suggest one thing? 

It is suggested that at 4 

 
SHRI S.R. BOMMAI: I would like to reply in 

detail. I am not prepared. (Interruptions) 

SHRI GURUDAS DAS GUPTA: Madam, 

what I am suggesting is ...(Interruptions)... 
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THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Let the Minister reply. 

SHRI JIBON ROY (West Bengal): Madam 

Vice-Chairperson, the hon. Minister is making 

a statement on a issue which concerns four 

Ministries—the Ministry of Labour, the 

ministry of Industry, the Ministry of 

Environment and the Ministry of Law. I am 

afraid, whether the Minister of Welfare will be 

able to reply to the questions that will arise 

out of this statement. Therefore, I feel it is not 

in order. The concerned Minister should come 

and make the statement. I do not know from 

which date, the Ministry of Labour and the 

Ministry of Industry entered the Ministry of 

Welfare. It is a very important issue. The 

entire work force in Delhi is involved. 

SHRI V. NARAYANASAMY: Madam 

Vice-Chairperson, I agree with the hon. 

Member. This issue concerns various 

Ministries. I would like to know from when 

Shri Ramoowalia has taken over as Labour 

Minister. The Ministry of Industry, the 

Ministry of Labour, the Ministry of 

Environment and the Ministry of Law are all 

involved. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Let him make the statement. 

SHRI JIBON ROY: In what capacity is he 

going to make the statement? 

SHRI NILOTPAL BASU (West Bengal): We 

are all exercised over this issue. We all know 

that so many Ministries are involved. Now Shri 

Ramoowalia will be making the statement. Will 

he be able to answer the questions arising out of 

the statenent? 

STATEMENT BY MINISTER 

Closure of industries in Delhi as a result of 

directions of the Supreme Court 

THE MINISTER OF WELFARE 

(SHRI BALWANT SINGH 

RAMOOWALIA): In the wake of directions of 

the Hon'ble Supreme Court in the Inter-

locutory Application No. 22 in Writ Petition 

(C) No. 4677 of 1985, 168 industries listed as 

hazardous/noxious/ heavy/large industries are 

to be closed down on the mid night of 30th 

November, 1996. Subsequently by another 

order, the Hon'ble Supreme Court has directed 

a further 513 units to be closed w.e.f. 

31.1.1997. In the order dated 8.7.96 the 

National Capital Regional Planning Board has 

been directed to render all assistance to the 

industries for the purpose of relocation 

outside Delhi. The Hon'ble Supreme Court 

has also given certain directions regarding the 

amount of compensation to be paid to the 

affected workmen. The Hon'ble Supreme Court 

has also given directions that the workmen 

employed in the industries which fail to 

relocate and the workmen who are not willing 

to shift alongwith the re-located industries shall 

be deemed to have been retrenched with effect 

from 30th November, 1996 provided they have 

been in continuous service for not less than 

one year in the industries concerned before the 

said date. Besides the compensation payable 

under Section 25 F(b) of the Industrial 

Disputes Act, such workmen will also be 

given one year's wages as additional 

compensation. 

2. According to the information received 

from the Government of NCT of Delhi the 

industries have so far not shown any 

inclination for re-location. The trade unions 

have also expressed apprehension that the 

industries are more interested in selling part of 

the land and utilise the money so received for 

pur- 

 


